7 Demand for repeal

DEMAND FOR REPEAL OF M.I.5.A.

SHRI LAKSHMANA MAHAPATRO
(Orissa): Sir, I have a serious complaint to
make. We have been claiming in this House
for a pretty long time that the M.L.S.A.—
Maintenance of Internal Security Act—should
be repealed, Now,

MR. CHAIRMAN: This has nothing to do
with this.

SHRI LAKSHMANA MAHA-
PATRO; No, no. I am making a statement.
What are they going to do about it?...
(Interruptions) It has not been repealed. They
have held out an assurance to the country that
the MISA will be repealed. This session is
going to conclude in the next two days. If they
are not really interested in repealing the
MISA, then they should tell that they are not
prepared to do so. But if they are prepared to
do it, there is already a Bill brought forward
by Shri Bhu-pesh Gupta pending in the House
which should be passed; they can pass it
through the process of voting. This hag been
demanded by both Houses of Parliament for
many months. One year hag passed since this
party took over charge. But till now they have
not done it. Therefore, we demand that it
should be placed on the Agenda on the 17th
and it should be passed in the House on the
17th.

SHRI BHUPESH GUPTA (West Bengal);
This assurance was not given out'side through
a letter. This  assurance was given to this
House during this session itself. A statement
was made that the Government had decided
to withdraw the Criminal Procedure Code
(Amendment) Bill. Then they gave an
assurance and made a statement that MISA
will be repealed. We are told that a Bill has
been introduced in the other House. But,
strangely enough, this simple Bill is not being
passed in this House. Why? What is the trick
about it? I demand. Sir,, that you kindly
direct the Government: if you can-

[ RAJYA SABHA ]

of M.L.S.A 8

not do it here, I have a Bill pending here
which we can pa"'s, according to the Rules,
through the ballot. I do not know what is
going to happen tomorrow. It is a very serious
matter. It is a one-word or one-sentence Bill.
This is not being passed, whereas so many
other things are being brought in. Therefore,
Sir,, you should give the Government a
direction in this inatter. Even today we know
that Members of the Lok Sabha will give full
co-operation if the Government wants to have
this Bill passed today in the other House; I
have full information about this. Or they can
get it passed on Wednesday. Why should this
not be done? You are playing with the
Members of both Houses. Having introduced
the Bill, it does not take any time; there is
complete agreement on this. There is no
dispute and even then the Bill is not passed.
Do I take it that some alibis are being looked
for so that if they can find some alibis, they
can say that we cannot repeal it?

SHRI PILOO MODY (Gujarat): No, Mr.
Bhupesh Gupta.

SHRI BHUPESH GUPTA: 1 take
your word. But unfortunately you
are not the Minister.

SHRI PILOO MODY: Fortunately | am
not a Minister.

SHRI BHUPESH GUPTA: i do not know
your idea of fortune. But people do not share
your views in this matter. They are trying to
become Ministers, remain Ministers and die
aS Ministers. Therefore, i say that MISA must
be repealed during this session and if it is not
done,, we can come to only one conclusion.
The Government is looking for some alibis.
Maybe somebody will start a movement
outside, as we are hearing and then this MISA
or Preventive Detention Law will be used. It
is therefore that the Goernment is keeping the
Preventive Detention Law alive, It looks as if
the Government \a acting mala fide in this
matter. The
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Minister for Parliamentary Affairs is sitting
here. I am not telling anything to Mr. Advani
because he is not concerned with it. The
Minister for Parliamentary Affairs should
convey to the Prime Minister that this is not
the way that you introduce a Bill and then
forget about it and take advantage of other
things so that the Members do not remember
it. We are not that forgetful in this matter. I
hope that the matter is being raised in the
other House also. The Bill should first be
passed there and then here. It will take any
time at all. No programme will be disturbed.
Nothing comes in the way except the
motivations of the Government. They can
pass the Bill without, in the slightest manner,
disturbing the official business or any other
business that is already before the House.
Therefoe, T demand that this should be done
immediately and we should not wait for
another two months. I find that they are very
prompt in other things, but not in this.

STATEMENT BY MINISTER
Restructuring of the Liquified Petroleum
Gas Agencicg
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